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(ii) WAGON BREAKERS OPERATING IN
RAILWAY YARDS OF ASANSOL, ANDAL
AND DURGAPUR.

SHRI ROBIN SEN (Asansol): Sir,
several notorious gaugs of Wwgon
breakers are continuously operating
for years in the Railway Yard in
Asansol Andal ang slack-bank yard
of D.S.P. Durgapur. The fact that
these gangs of wagon breakers are
operating in the area uninterruptedly
and without any resistance from the
RPF gives rise to serious guspicion
that these gangs are operating in
league with the RPF. Not only this,
the local business men are also hav-
ing lnks with this wagon breaker-
RPF gang. Arlicles are looted from
the wagons and sold a; black market.
The Businessmen themselves arrange
such lootings and are making twin
profits—by claiming and getting com-
pensation for the so-called losg suf-
fered by them anud then reaping rich
profits out of the black market sale
of the Jooted goods which are dumped
in their gecret godowns Thug a vici-
oug circle of anti-social elements offi-
cialg of RPF and the local business-
men has been formed and fleecing
not only the Railways but also the
poor people. If the local people try
to iatervene to break thig yicious eir-
cle, they are threatened gnd some-
times done to death by the armed
goondas with the support of the RPF
officials, Government should imme-
diately find ways and means to break
thig vieioug cirele in consultation with
the local people’s represeatatives.
trade unions, prominent public men,
etc,

(iii) SuppPLY OF WHEAT TO WEST BeEn-
caL UNDER ‘“Foop ror WORK"” AND
RURAL WoORKS PROGRAMMES.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): “The Food for
Work” and rural workg programmes
have virtually been suspended thro-
ughout West Bengal i recent weeks
for want of wheat which is provided
by the Centre and constituteg part
of the remuneration paid to those
participating in such work.
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Normally a person working under
either programme, which has been
extensively by the present Govern-
ment in the last several months, es-
pecially for post-flood reconstruction,
gets Rs. 2 in cash which is provided
by the State Government and two
Kg of wheat which is provided by
the Centre. .

Drought situation iy developing in
several districts for want of seasonal
rain. This has synchronised unfortu-
nately with the usual lean season
when the landlesg in the rural areas
normally have very little to do and
earn otherwise the poorer sections of
the people have therefore been badly
hit by the suspension of these pro-
grammes,

This has caused embarrassment to
the Left Front Government, The
State Government's gstimate of the
requirement of wheat on this count
during the current year is about
265,000 tonnes. Sp far only 25000
tonneg have been alloited. But even
this small quantity has not been mov-
ed to the districts,. One district
Magistrate after another has been
asking for wheat or rice.

The Union Minister for Agricul-
ture should assure the House that fuld
quantity of wheat would be made
available {o West Bengal Government
immediately, -

(iv) DIFFICULTTES FACED BY PEOPLE DUE
TO NEW RULES FOR ISSSUE OF PASS-
PORTS,

SHRI BHAGAT RAM (Phillaur):
The people of India welcomed the
simplified procedure of getfing pass-
port by authorising the M.Ps and
M.L.Ag to issue verification certifica-
tes. the people got some reliet from
the exploitation of the passport
agents. At the same time the pass-
port was easily available in compa-
ratively lesg time and on less expen-
diture, But soon after the new rules,
police verification was reintroduced.
Now guarantee bond and affidavit has
been made necessary with the apphi-
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cation to get passport and the new
system will cause much harassment
delay and corruption. It will make
difficulf for a cornmon man to get
passport through the new procedure.
1]

15.00 hrs.

What is the fun of police verifica-
tion and guarantee bond ete. after
the gignature of an M.P, o M.LLA_ In
place of police verification, guarantee
bond ang for the gther information to
be sure about jts correctness, there
should be signature of the Sarpanch
or Municipal (Commissioner galong-
with the M.P. I request the Govern-
ment to scrap the new rules which
are complicated because it causes de-
lay and will breeq corruption.

(v) ADVANCE PUBLICATION AS ACTS, OF
LEGISLATIVE MEASURES STILL [jNDER
CONSIDERATION OF PARLIAMENT,

SHRI R. L. P. VERMA (Kodermal:
Mr. Chairman, Sir, of late an unde-
sirable practice by some of the pub-
lishers of }aw books hag started. They
publish legislative measures while
still under consideration of Parlia-
ment ag if they have been adopted
by both’ the Houses of Parliamenf and
assented to by the President. Such
legislative measures ure described as
‘Act’ which meape the measure has
been passed and received the assent
of the President. I shal} quote a
few instances The Finance Bill, 1979,
ag introduced in, and passed by, Lok
Sabha and transmitieq to Rajya
Sabha was published by a Bombay
Publisher, Kuber Publishing HOlse,
Court House, Dhobi Talao, Bombay
and gvailable in printed book form
at Messrs, Jain Book Agency, Con-
naught Place, New Dekhi ds early as
5th May, 1979, although™ the ~ Bill
was finally passed by both ‘the Houses
only on 8-5-1979.

Similarly, the Central Law Agency,
Allahabad not gnly published the Fi-
nance Bill but also incorporateqd the
usmendmentJ in the Ivcome-tax Act
ard sold th: came book entitled
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‘CIA’S Income Tax Act (as amended
and brought upto date)’ and the title
was described a: 1979-80 edition. This
book wag il3, available with M/s’
Jain Book Agency as early as 2nd
Meay 1979,

Again Messrs, Satya Law Publish-
ers of Ghaziabad brought out the In-
come Tax Act and sold to the public
ag an Act of Parliament much Dbe-
fore its being passed by both  the
Houses of Pardament,

The Fourth case is of Law and Ma-
nagement House of Ghaziabad. They
also brought out a publication entit-
led “Garg’s Income Tax Ready Reck-
oner” suggesting that the Finance
Bill, 1979 had beens passed by both
the Houses of Parliament and had
received the President’s assent but
in fact it wag not so.

The Fifth publization which has
also come out in the market is of
Income Tax Act as gmended upto
date by the Finance Act, 1979 1t is
published by the Taxation Publishers
Privte Ltd. of New Delhi.

Such a malpractice necessarily mis-
leads the public into believing that a
legislative proposal which hag not in
fact been enacted inlo law has been
so enacted. Such practices require
to be checked through administrative,
legal and execulive measures,

(vi) REPORTED ISSUE OF FIRE ARM
Licences To RSS VOLUNTEERS IN
MAHARASHTRA

SHRI G. M, BANATWALLA (Pon-
nani): Sir, under rule 377 1 wish to
raise the following matter:

“The Times of India” in its
Delhi issue dated May 13, 1979
(page 5, col. 3) hag reported the
Minister of State for Social Wel-
fare and Finance, Government of
Maharashtra, Mrs. Shanti Naik as
having stated that “a number of
fire-arm licenceg have been issued



